71 Written Answers to

Newsitem regarding Iaspection report
Indicting banks

1667. SHRI O.P. KOHLIL: Will the
Minister of FINANCE be pleased to
state!

(a) whether Government's attention
has been drawn to the newsitem
captioned “when the Centre doesn't
hold...” appearing in the Indlan Express

dated 19.10.1996 wherein it has been .

stated that “while some RDI officers have
been able to detect the irregularities
committed by bankers, their inspection
reports are lying unattended et the
DOS", “RBI has at least one inspection
report  indicting almest sl  the
banks—Government, private and
forelgn—but they are gathering dust in
RBI™;

(b) if so. the details thereof and the
action taken thereon; and

(c) the number of inspeetion reperis
lying unatiended in DOS, sinee when and
the reasens for not taking any aetien
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.P.
VEERENDRA KUMAR): (a) Yes, Sir.

(b) Reserve Bank of India (RBI)
propares inspection reports on individual
banks. Such bank-specifie reparts bring
. out the irregularities in the funetioning of
the bank coneerned. There is no single
omnibus inspectian report covering all
hanks—=Government, private and foreign.

(¢) According to RBI, there sre no
fon reports which ape Wing un
g peom BRR)
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Segisierind power e boare Tax

Ofvicers

1668. SHRI RAM GOPAL YADAV:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Income Tax
Department have sought Magisterial
power for Income Tax officers to enable
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them to take suitable action during raids
of income tax cases;

(b) if so, the action taken thercon; and

(¢) the steps proposed to provide
service revolver to Income Tax officers as
self defence?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M.P,
VEERENDRA KUMARY): (e) Yes, sir.

(b) The matter was examined in -
consultation with Ministry of THome
AffairsLaw  who opined that the
Magisterial Powers cannot be conferred
on the Income-tax Offlelals in view of the
Constitutional constraint that ‘Law and
Order’ i3 a State subjeet,

(¢) No such proposel is being
eonsidered at present.
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